
 

Ǜी Ģमोद ितवारी :  महोदय, मȅ अपनी िंचता Ëयƪ करते हुए यह चाहता हँू िक आप िनदȃिशत करȂ 
िक सिंवधान के िवरुǉ न जाते हुए लोग धमर्िनरपेक्षता और पथंिनरपेक्षता पर कायम रहȂ और धमर् 
का दुरुपयोग न करȂ। 
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with 
the Zero Hour submission made by Shri Pramod Tiwari:  Dr. Sasmit Patra (Odisha), 
Dr. Santanu Sen (West Bengal), Shri R. Girirajan (Tamil Nadu), Shrimati Vandana 
Chavan (Maharashtra), Shrimati Priyanka Chaturvedi (Maharashtra), Shri Neeraj 
Dangi (Rajasthan), Dr. V. Sivadasan (Kerala), Shri Niranjan Bishi (Odisha), Shri 
Prakash Chik Baraik (West Bengal), Shrimati Jebi Mather Hisham (Kerala), Shrimati 
Jaya Bachchan (Uttar Pradesh) and Shri P. Wilson (Tamil Nadu). 
 

Need for amendment in MPLADS guidelines 
 
Ǜी ईरण्ण कडाडी (कनार्टक):  उपसभापित महोदय, 'सासंद Îथानीय के्षतर् िवकास योजना' को 
1993 मȂ शुरू िकया गया था, िजसके माध्यम से सासंद अपने िनवार्चन के्षतर् मȂ पेयजल, Ģाथिमक 
िशक्षा, सावर्जिनक ÎवाÎथ्य, Îवच्छता और सड़कȗ आिद जैसी सामुदाियक सपंिǄ के िनमार्ण हेतु 
िवकास कायर् की िसफािरश कर सकते हȅ।  वतर्मान मȂ इस योजना के िदशा िनदȃशȗ के अध्याय 
5.2.11 के अंतगर्त धािर्मक Ģकृित के कायर् या धािर्मक पूजा के Îथानȗ व पिरसरȗ के भीतर और 
धािर्मक आÎथा समूह से सबंिंधत या Îवािमत्व वाली भिूम पर होने वाले कायș के िलए इस िनिध के 
Ģयोग की अनुमित नहीं है। हमारे देश के गर्ामीण के्षतर्ȗ मȂ आज भी मठ और मंिदर मȂ धािर्मक, 
साÎंकृितक और सामुदाियक कायर्कर्मȗ का आयोजन होता है, िजनमȂ हवन, भजन, कीतर्न और 
िववाह जैसे   महत्वपूणर्   कायर्   भी  शािमल हȅ। 'सासंद Îथानीय के्षतर् िवकास योजना' के अंतगर्त 
सामुदाियक कȂ दर् बनाने के िलए िनिध देने का Ģावधान है, लेिकन पयार्Ãत भिूम के अभाव के कारण 
कई अवसरȗ पर सामुदाियक कȂ दर् का िनमार्ण नहीं हो पाता है। धािर्मक पूजा Îथलȗ पर पयार्Ãत भिूम 
होती है, लेिकन 'सासंद Îथानीय के्षतर् िवकास योजना' के अंतगर्त Ģितबधं के कारण सासंद अपने 
के्षतर्ȗ के धािर्मक Îथलȗ का िवकास और उनके पिरसर मȂ सामुदाियक कȂ दर् का िनमार्ण नहीं कर पाते 
हȅ।  

अत: मेरा सरकार से िनवेदन है िक ससंद सदÎय Îथानीय के्षतर् िवकास योजना िदशा-
िनदȃश के सखं्या 5.2.11 को िनरÎत िकया जाए और धािर्मक Îथल जैसे मंिदर और मठȗ मȂ 
सामुदाियक कायर्कर्म को बढ़ावा देने हेतु सामुदाियक कȂ दर् और अन्य िवकास कायș के िलए 
'सासंद Îथानीय के्षतर् िवकास योजना' के माध्यम से िनिध देने पर लगे हुए Ģितबधं को तत्काल 
हटाया जाए।  

 
MR. DEPUTY CHAIRMAN:  The following hon. Members associated themselves with 
the Zero Hour matter raised by the hon. Member, Shri  Iranna Kadadi:   Shri Maharaja 
Sanajaoba Leishemba (Manipur),  Dr. Sasmit Patra (Odisha),  Shri P. Wilson (Tamil 
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Nadu), Dr. Santanu Sen (West Bengal), Dr. Fauzia Khan (Maharashtra), Shrimati 
Seema Dwivedi (Uttar Pradesh),  Shrimati Darshana Singh (Uttar Pradesh), Ms. 
Kavita Patidar (Madhya Pradesh), Shrimati Sumitra Balmik (Madhya Pradesh), Shri 
Rambhai Harjibhai Mokariya (Gujarat), Dr. Kalpana Saini (Uttarakhand), Shrimati S. 
Phangnon Konyak (Nagaland), Dr. Sikander Kumar (Himachal Pradesh),  Dr. John 
Brittas (Kerala), Shri Dhananjay Bhimrao Mahadik (Maharashtra), Shrimati Vandana 
Chavan (Maharashtra), Shri Neeraj Shekhar (Uttar Pradesh), Shri Pabitra Margherita 
(Assam), Dr. Anil Agrawal (Uttar Pradesh), Shri Sakaldeep Rajbhar (Uttar 
Pradesh), Shri Naresh Bansal (Uttarakhand), Shri Sandosh Kumar P (Kerala), Shri 
Niranjan Bishi (Odisha), Dr. Amar Patnaik (Odisha), and Shrimati Sulata Deo 
(Odisha). 
 

Demand for development of Secunderabad Cantonment area 
 

DR. K. LAXMAN (Uttar Pradesh): Thank you, Mr. Deputy Chairman, Sir, my Zero 
Hour submission is regarding merger of Secunderabad Cantonment Board with the 
local Municipal Corporation of Hyderabad.  
 The Secunderabad Cantonment Board covers a vast expanse of 40.13 square 
kilometres, located in the heart of Hyderabad.  It is a prime location and is widely 
recognized as the ‘lung space’ of Hyderabad.  But, recently, a demand has been 
raised for the merger of Secunderabad Cantonment Board into Greater Hyderabad 
Municipal Corporation.  The Secunderabad Cantonment Board has a high proportion 
of B-2 Land, constituting approximately 30 per cent of the land composition. B-2 
Land primarily comprises of private lands and the State Government lands. Over the 
period of time, a number of colonies and bastis have come up and nearly a population 
of 3 lakh people is residing in the Secunderabad Cantonment Board. As urbanization 
progresses rapidly, the population within the cantonment limit has witnessed 
significant growth, necessitating urgent focus on addressing civic infrastructure within 
the cantonment area. It is worth noting that the participation of the then TRS 
Government, in terms of infrastructure development and extending grants and aids, 
was negligible. It was totally neglected by the then Government, placing the entire 
burden on the Secunderabad Cantonment Board administration.  
 Therefore, the residents of cantonment area continuously express the need for 
improved civic amenities. The Secunderabad Cantonment Board diligently pursues 
the work as and when funds become available. The complexity of the situation is such 
that road closures, enforced by the Army, further compounds to the issues and 
grievances.   
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